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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 529 of 2025
In the matter of:
Imran Ali Khan Applicant
Vs.
State of Uttar Pradesh & Ors. Respondents

Response on behalf of Respondent No. 10, CPCB, in compliance of order
dated 15.10.2025 passed by the Hon’ble NGT

MOST RESPECTFULLY SHOWETH:

1. That the Hon’ble National Green Tribunal, Principal Bench (hereinafter
referred to as “Hon’ble NGT”) vide Order dated 15.10.2025 in Original
Application (hereinafter referred to as “OA”) No. 529/2025 has sought the
reply of Central Pollution Control Board (hereinafter referred to as "CPCB") in

the instant matter. Thereby, the reply is made in the succeeding paragraphs.

2. That CPCB is constituted under the Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as "the Water Act, 1974"). It
performs the functions under the Water Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981 (hereinafter referred to as "the Air Act, 1981"),

and the Environment (Protection) Act, 1986.

3. That the State Pollution Control Boards/Pollution Control Committees
(hereinafter referred to as “SPCBs/PCCs”) have been constituted in States /
Union Territories under the Water Act, 1974 and the Air Act, 1981 and are
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empowered to perform the functions and implement the provisions of these

Acts in respect of their Territorial Jurisdiction.

4. That in the present OA, the applicant has alleged that respondent No. 11-M/s.
SPR Brick Field located in Khasra No. 1044 Village Gohra Alamgirpur, Tehsil
and District Hapur, Uttar Pradesh is operating even though the Consent to
Operate (hereinafter referred to as "CTO") has expired on 31.07.2023.
Applicant further alleges that respondent No. 11 brick kiln has been set up in
violation of the siting criteria which has been prescribed under the Uttar
Pradesh Brick Kilns (Siting Criteria For Establishment) Rules, 2012. The said
brick kiln is alleged to be violating the environmental norms and creating a

health hazard.

5. That the Uttar Pradesh Government has notified siting criteria for brick kilns,
namely “The Uttar Pradesh Brick Kilns (Siting Criteria for Establishment)

Rules, 2012”. Relevant excerpts only are as follows: -

“...a brick kiln shall not be established within a distance
of 5.0 kilometres from the area of a Municipal Council or
Municipal Corporation. Subject to the above restrictions, a

brick kiln shall be established at least 500 metres away from

"\ a residential area having a minimum population of 100-150

\z(‘- T ”‘:v '

\ Regd. No. 1512 persons or 20 houses, either kachha or pucca houses, 1.0

\ lfoh.-.,f;f\:;f kilometre from a residential area having a population of more
‘;:\\\.. i IV -

than 150 persons or more than 20 houses, whether kachha or

pucca.

A brick kiln shall not be established at a place within a
distance of 10.0 Kilometres from registered hospital, school,

public building, religious places or a place where flammable
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substances are stored; a brick kiln shall not be established
within a radius of 5.0 kilometres in notified sensitive areas of
a zoo, wildlife sanctuaries, historic monuments, museum and

the like:

Provided that in case of Taj Trapezium Zone (T.T.Z.), the
directions/guidelines given by the Supreme Court from time

to time shall apply.

Distance from the sides of the mango orchard/Mixed fruits

2> —~ _ (mango and other) orchard (having at least 100 fruiting
RL. (‘hﬂ“i' vﬂ;trees) Jjoint nursery from the brick kiln shall not be less than
* Seg;r:mﬂ/ . ‘;i11800 meters in each direction. The mentioned distances are
4 applicable irrespective of the variety/type of fruit area,

individually or collectively, should not be less than

2. 5acre...”

6. That the Ministry of Environment, Forest and Climate Change (hereinafter
referred to as “MoEF&CC”) vide Notifications dated 22.02.2022, issued
revised Environmental Standards for Particulate Matter (hereinafter referred to
as “PM”) of 250 mg/Nm? for brick kilns. The said notification also stipulates
the siting criteria, fugitive dust emission control measures, list of approved
fuels, porthole and platform for emission monitoring, timeline for conversion
to Zig-Zag technology or vertical shaft or using Piped Natural Gas as fuel in
brick making, etc. MOEF&CC has revised the timelines for conversion vide
Notification GSR 895 (E) dated 15.12.2023 and vide Notification GSR 70(E)
dated 22.01.2025.
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7. That it is humbly submitted thatthe Brick kilns should comply with the
conditions stipulated in the MoEF&CC notification dated 22.02.2022 and
amended thereof. It is also submitted that Brick Kilns should also comply with
the condition stipulated in the Uttar Pradesh Brick Kilns (Siting Criteria for
Establishment) Rules, 2012. A true copy of “The Uttar Pradesh Brick Kilns
(Siting Criteria for Establishment) Rules, 2012” is annexed as Annexure-

I and the MoEF&CC notifications are annexed as Annexure-II.

8. That it is humbly submitted that Brick kilns should operate only after obtaining
prior CTE and CTO from the concerned SPCB/PCC and shall comply with the

conditions stipulated therein.

9. That, the answering respondent herein craves leave of the Hon’ble NGT to file

additional reply, if required, in future.

10.That, in the light of the above submissions, it is respectfully submitted that this
Answering Respondent, i.e., CPCB, shall abide by all the order(s) or
direction(s) passed by this Hon’ble NGT in the instant OA.

o (e
amika Sagar)
Scientist ‘E’
Central Pollution Control Board
13.01.2026
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 529 of 2025
In the matter of:
Imran Ali Khan Applicant
Vs.
State of Uttar Pradesh & Ors. Respondents

I, Anamika Sagar, working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare on

oath and state as under: -

1. That, I, the deponent herein is well conversant with the facts and circumstances
of the present case on the basis of the information derived from the official
records, and hence, I am competent to verify, sign and swear this affidavit on

behalf of the Respondent CPCB.

2. That, the accompanying reply may be read part and parcel of the present
affidavit.

3. That, the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the records
maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.
\_~
o _ r({\‘\‘. *,\\

EPONENT

artapT SR [ Anamika Sagar
s *$' [ Scientist 'E

Fard U= ~r==or .

Central Pollution Control Boar

(W,m@mrgq{?aéqm,mm)

(M/o Environment, Forest & Climate Change, Govt. of India)

TR W, QA sl Y, fReei—10082
arives] 110032




Verified at Delhi on this day of
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VERIFICATION:
14 JAN "8

2026 that the contents above are correct and

true on the basis of the records of the case as mentioned in the day-to-day affairs of

the CPCB. Nothing has been concealed therefrom or mis-stated.

AT <11
o B |

\—
O
DEPONEN

1< [ Anamika S~ gar
Ysnfra '3 | Scientist'E'
FHSra geuor FE=or S
Central Pollution Control Foard
e, & d Werary URae WA, 9 ER)
M/o Environment, Forest & Climate Change, G India)
Rae wae, il efw TR, R« 032
arivesh Rhawan, East Arjun Nagar, D 032



1 1 2 Annexure- |

Uttar Pradesh Sashan,

Paryavarn Anubhag.

In pursuance of the provisions of the clause(3) of article 348 of the constitution, the Governor is
pleased to order the publication of the following English translation of notification no. 921/55-

i;kZ/12-94%i;kZ%-11, dated June 27,2012

NO. 921/55-i;kz/12-94%i;kZY»-11
Dated Lucknow,June 27, 2012

In exercise of the powers under sub section (1) of section 54 read with clause (z) of sub
section (2) of the said section and sub section (1) of section 21 of the Air (Prevention And Control of
Pollution) Act,1981 (Act no.14 of 1981 ) the Governor, after consultation with Uttar Pradesh
Pollution Control Board and after considering the objections and suggestions received from
concerned person, is pleased to make the following rules with a view to regulating the siting criteria
for the establishment of new brick kilns in the State of Uttar Pradesh:-

THE UTTAR PRADESH BRICK KILNS(SITING CRITERIA FOR ESTABLISHMENT )

Short title and 1. (1)
commencement
(2)
Distance from 2.
residential

area/population/sen
sitive area/mango or
fruit orchard.

(i)

(ii)

RULES,2012
These rules may be called the Uttar Pradesh Brick kilns
(Siting Criteria For Establishment ) Rules,2012

They shall come into force with effect from the date of
their publication in the Gazette.

Subject to provisions of the Uttar Pradesh Promotion and
Protection of Fruit Trees (Regulation of Harmful
Establishment and Housing Scheme Act, 1985 (U.P.Act
No. 18 of 1985, a brick kiln shall not be established which
does not fulfil the following conditions:-

a brick kiln shall not be established with in a distance of
5.0 kilometers form the area of a Municipal Council or
Municipal Corporation. Subject to the above restrictions a
brick kiln shall be established at least 500 meters away
from residential area having minimum population of 100-
150 persons or 20 houses either kachha or pucca houses
1.0 kilometer from a residential area having population
more than 150 persons or more than 20 houses whether
kachha or pucca;

a brick kiln shall not be established at a place within the
distance of 10. Kilometer from registered hospital, school
public building, religious places or a place from where
flammable substances are stored; a brick kiln shall not
established within a radius of 5.0 kilometers in notified



Permission for the
establishment of the
brick kiln

(i)

(iv)

(v)

(vi)

(vii)
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sensitive areas of a zoo, wild life sanctuaries, historic
monuments, museum and the like:

Provided that in case of Taj Trapezium zone
are(T.T.Z.) the directions/guidelines given by the Supreme
court form time to time, shall apply;

a brick kiln shall not be established within a distance 200
meters from the sides of the railway tracks;

a brick kiln shall not be established within a distance of
300 meters from both sides of the National and State
Highways;

a brick kiln shall not be established within a distance of
100 meters from both sides of a main district road /public
works department roads;

a brick kiln shall not be established within 800 meters

from a brick kiln already established;

a brick kiln should not be allowed to install in the ‘Buffer
zone’ of a notified fruit belt area as defined in ‘The Uttar
Pradesh  Promotion and  Protection of  Fruit
Trees(Regulation of Harmful Establishments and Housing
Schemes) Act, 1985 and the restriction made by
competent authority concerned or decision of court on
case to case basis, if any.

Distance from sides of mango orchard/Mixed fruits
(mango and other) orchard (having at least 100 fruiting
trees) joint nursery from brick kiln shall not be less than
800 meters in each direction. The mentioned distances
are applicable irrespective of the variety/type of fruit area
individually or collectively should not be less than 2.5
acre.

Distance will be measured form the chimney of the
brick kiln to the first/ nearest row of the tree of
mango/fruit orchard towards the kiln.

No license in respect of firing of brick kiln or for mining
lease shall be granted by the Zila Panchayat/concerned
district administration until and unless a valid pervious
consent (NOC) is obtained by the owner of the brick kiln,



4,
Emission Standards
5.
Materials to be used
in Brick Kilns
6.(1)

Duties of the
proprietor of a Brick
Kiln.

(2)

(3)
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issued by the State Board.

The emission standards and Pollution Control System
including height of Chimney for Brick Kilns as notified by
Ministry of Environment and Forest (MOEF) Government
of India vide serial no. 74 of schedule | in notification no.
GSR 543 (E) dated 22 July,2009 shall be applicable in
case of Brick Kiln, issued under the Environment
(Protection) rules,1986.

The following materials may be used in Brick Kiln
established under these Rules:-

(a) Local agro industrial waste residue to replace coal
as internal fuel such as cotton stalk, mustard stalk
etc;

(b) Non hazardous waste such as stone dust, rice husk
ash, red mud etc. may be mixed with top soil;

(c) Fly ash in brick moulding in compliance with the
notification issued wunder the Environment
(Protection) Act,1986 as applicable;

Provided that the spent organic, solvent, oily
residue, pet coke, filter press cake(hazardous
waste) and other waste such as plastic rubber,
leather shall not be used as fuel in the brick Kiln.

Multi layer and multi storey green belt of 10 meters width
shall be constructed along the periphery of brick kiln
leaving two 10 meters wide gaps in the boundary for
entry and exit of material and vehicles. A wall of 3 meters
height shall be constructed on the sides where land is not
available for green belt development to prevent fugitive
dust emission. For installation of brick Kiln with green belt
development, the minimum area required is 2.0 acre.

Lighting arrestor as per the PWD norms or any other
standard desing shall be installed for brick Kiln to avoid
the damage to stacks/chimney caused due to lighting
attack.

In Brick Kiln besides the above Good House keeping
practices including disposal of coal, ash, provision of



Permission for
operation of the
brick Kiln.

(4)
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double wall around the Kiln, proper layout Brick lining of
passage use of properly grades coal, proper firing
practices, protection from noise pollution and other
measures should be followed by all Brick Kiln Owners.

While digging the earth for making bricks in the area ear
marked for the same, the straight cutting of earth should
be avoided; instead the cutting should be done in a
slanted manner in the proportion of 1:3, so that there
should be minimum soil erosion of the agricultural land.

A person who want to operate a brick Kiln shall make an
application with requisite fee separately to the State
Board by furnishing mining lease from district
administration, permission for firing from Zila
Panchayat/Zila Parishad and no objection
certificate/License as the case may be from the
Horticulture Department, under the Uttar Pradesh
Air(Prevention and Control of Pollution) Rules,1983,and
the Uttar Pradesh Water (Consent for discharge of
sewage and Trade Effluent) Rules,1981, for the
permission for the operation of the brick Kiln. On receipt
of such application the State Board may reject such
permission after necessary enquiry as prescribed under
the aforesaid Rules.

Provided that a brick Kiln which was
established/operate previously but not being operative in
the last season, want to operate or change the
name/ownership and have valid consent under the Air
(Prevention and Control of Pollution) Act, 1981 and the
Water (Prevention and Control of Pollution) Act, 1974
may operate the same if it informs in writing to the State
Board but shall be bound to comply with all the
conditions subject to which consent was granted.

10
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T &, U~ 33004/99 REGD. No: D. L.-33004/99

e Gazette of India

Y., -81.UeT.-37.-22022022-233662
CG-DL-E-22022022-233662

ST
EXTRAORDINARY
T [I—ETE 3—I9-97% (i)
PART II—Section 3—Sub-section (i)

TTERT & TR
PUBLISHED BY AUTHORITY

. 140] ' 7€ foeell, e, Wt 22, 2022/F 3, 1943
No. 140] NEW DELHI, TUESDAY, FEBRUARY 22, 2022/PHALGUNA 3, 1943

TR, T 3R Tearg RS oA
g _
% fawell, 22 weadt, 2022

WAL, 143(37).—Fmsita e, qatar (deep) W&Rm 1986 (1986 =T 29) HT 41=T 6 3T
8T 25 BT Y&« ARel T W F:3d g, Wﬁrw(mam)srfaﬁuw 1986 T 3T He F g
Reteried Fee saredt &, aafq-

1. dfere 91 ok TRe |
(1) = =t &7 w@iered Jr waferor (wwam) geivae fam, 2022 8
(2) & TS § S S weTerT Y A & A 26

] TATI (FeroT) Faw, 1986 #, sl &, 7 . 74 9¢ 9f3f® ¥ e w ety a5l &
T@T ST, 7T -

74" | Tewy | R & sty @ Rfawd gard 250 fefrerm/TTas
Forareft Y s SIS (et A afSeer wTwe) 14 e (AT wrewid §
‘ FH H FH 7.5 HIeX)
- ¥l &WaT 30,000 fT wiifew & ww 16 *HieT (e wewH &
- g7 #mar 30,000 ST AR R Feaxmw ar g | 79 9 74 8.5 1)
1259 G1/2022 (N
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T &t =g F=Te (Wl & aféwe 99 F reran)
- WgT &|ar 30,000 2= yfafes & 9 24 Hiex
. TgT &AWAT 30,000 ¥ 9Ty R wawwcarafdw |27 fiex

W :

10.
11,

12,

Fed HTA/EEl F TREEA & ST aTgAt &l @l S|’

aft 77 £ qgt o Faer AR gt o7 afdwer e & AT 21 1 ar SE A ¥ duT
mw@mﬁw%s@vﬁmﬁﬁw@hmw@mﬁﬁaﬁhmﬁmwa

ﬁw&w@ﬁﬁﬁwﬁvdwl%mmﬁm QYT AT 5 FAT § 47 6 €9 H 1€ TTHaF

- (FruAstt) F ITART FT AT TG A G 7, Iee () AT g 10 el o A Rug o

mﬁﬁwaﬁ(%%%ﬁwmﬁmaﬁwaw&wﬁm (@) o7 &= & forg a1
Fafe & fiae -8 gedts a1 afdwes armre § afafha frar sroer ot froast &1 suar
AT | T & w7 H fohar srowm e afafer, TS et § Stgt e ygur s a8/

g fRerr A /agmr s wfifdar § st % g gent & gem-adtard et g,

UH 2T TATAT BT _

FT ITANT HE( UT FF, A/ AT RCH/EAATH AT F ITIT fiT Al E2 7t 1 78
STt

Wﬁ?ﬁﬁﬂﬁﬁ%mﬁwwmﬁémﬁﬁ% IR CATESEREE] ﬁ?a«itﬂ(%?

- T gl (91 g SR werewt) F i wm

ferferer wa i (frow) % fremd 4% CO, W= s fg stridr <t Ao &:

o (aTT) = (PR X 4%)/ (R # T CO, FT %, W GO, ¥ W # 2
Fre e qgi ey i FEr (free ) oft H= 14Q°3§Ef(a€Tng/hrﬁ SO, I
TT B) g1 afatera ot ST, fiX erfersmas <1 &1 & § o ga

$C Wgl & AraTHl 3T welt & anit & 0.8 5. it myam g ux wnfie favar s =R 2

- sguor T SE/sgur s afafaat erama, seeear wae, st el deeade iR

AT A T &7 £4T T g enfiia wTet A1 e A a 2

%ﬁmﬁﬂ@ﬁmm%m%muﬁﬂ&@ﬁw%m we faerTeT 1 g
gz gl &1 eorrfia far st =iy

é@ﬁmﬁmwmﬁlwwﬁﬁmmﬁmwﬁ?m/w
Wtﬂﬁﬁ'ﬁw%mﬁ%ﬁwww@w

gt e ATl T A S e § wt afe ¥ e & seer e st

2 wg ¥ gz g ¥ Forg SwanT £ oy areht g A Aoy & Ry gt Tsa o ar

@ T | HE R et & wft sraerE s s e sren

3¢ gl Hifors g RTR F57 f sy qrerdel % aRaeT & [T ST i s ol 989 g
s gl

[T €. F1-15017/35/2007-8 e
LT IT TREATE, AIL |
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 22nd February, 2022

G.S.R. 143(E).—In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. Short Title and commencement: -
(1) These rules may be called the Environment (Protecti.oﬁ) Amendment Rules, 2022.
(2) They shall come into force on the date of their publicationb in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-], for entry ét Sl N_o. 74, the '
following entry shall be substituted, namely: -

"74  |Brick Particulate matter in stack emission 250 mg/Nm’ J
Kilns Minimum stack height (Vertical Shaft Brick Kilns)

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m
' from loading platform)

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m
from loading platform)

Minimum stack height (Other than Vertical Shaft Brick Kilns)
- Kiln capacity less than 30,000 bricks per day 24 m

- Kiln capacity equal or more than 30,000 bricks per day 27m

Notes :

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this
notification.

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for
conversion, such orders shall prevail.

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick
kilns.

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design
laid down by the Central Pollution Control Board for monitoring of emissions.

5. Particulate Matter (PM) results shall be normalized at 4% CO; as below;

PM (normalized) = (PM (measured)x 4%)/ (%o of CO, measured in stack), no normalization in case
CO, measured > 4%. Stack height (in metre) shall also be calculated by formula H=14Q" (where
Q is SO, emission rate in kg/hr), and the maximum of two shall apply.

13
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10.

11.

12.

Note :

Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and
orchards. State Pollution Control Boards/Pollution Control Committees may make siting cr
stringent considering proximity to habitation, population density, water bodies, sensitive recej
etc. '

Brick kilns should be established at a minimum distance of one kilometre from an existing
kiln to avoid clustering of kilns in an area.

Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribc
concerned State Pollution Control Boards/Pollution Control Committees.

The ash generated in the brick kilns shall be fully utilized in-house in brick making.

All necessary - approvals from the concerned authorities including mining department of
concerned State or Union Territory shall be obtained for extracting the soil to be used for |
making in the brick kiln.

The brick kiln owners shall ensure that the road utilized for transporting raw materials or brick
paved roads.

Vehicles shall be covered during transportation of raw material/bricks”.
[F.No. Q-15017/35/2007-C
NARESH PAL GANGAWAR, Addl. ¢

The principle rules were pubhshed in the Gazette of India, Extraordinary, Part II, Section 3,
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended
number G.S.R. 724(E), dated the 04™ October, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. ALOKkumAR fatkdiys e
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ETETIOT
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PART I1—Section 3—Sub-section (i)

grfee T THfaT
PUBLISHED BY AUTHORITY

H. 712] TE el AT, feawaT 15, 2023/3RIgTAr 24, 1945
No. 712] NEW DELH]I, FRIDAY, DECEMBER 15, 2023/AGRAHAYANA 24, 1945

T, A 3R ST TREd woa
St
7% faeelt, 15 femwae, 2023

1117 895(37).—FeaI= TLHTT, TATAL (F2eA0T) ferfaare, 1986 (1986 FT 29) T &I 6 T
T 25 BT Y& RRAT FT TIRT Fd g0 TATE0 (S0 =, 1986 FT 3fiT Heed Fed & ol
erfertera e a9 &, oot -

1. G AT S TRH—(1) =7 F=HT 7 "9iera a9 a7 i=wor (S3evr) o7 gemy« Haw, 2023 2 |
(2) T TTSTIS § IeTeh TRTL ol JTLE T TG i |

2. T (F¥eAv) Hom, 1986 #iT =T 1 #T It & %7 &. 74 F o ., 2 F w9 9¥ [efered
gfafe Tt ST, siq -
“2. fa=reTe 22 Wg, ST RT-SiT ST=ifieT a1 JLatsh aT%e F7 TIRT Toi Fd & AT II5%E TTHiaE 9
T Mt safe & diae 22 a9 & o S99 % €9 § ITIRT #d & -

() T 9T TR % =9 fhArdier = & fiae satera Wt i 291 § UF a9 797q 23.02.2023 7 ;
RT=or A1 g Aviia Teafa oY aga TGy & § Taferd & ;

(F) 3= WGl ®r F9T H UH a9 127 23.02.2024 7 :

7738 G1/2023 1)
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T I FAT H, W@ AT FCET THGT AAN/AGET T A0 FERsT aguer [
Fre/aguor A= afufa T g =7 7 sAferTw w7 qraw/quT- AT STEF A g, U Araer Afaarar
RN

[FT.5. ¥9-15017/35/2007-Fdeseg]
LT I TRETE, AT T=a
femqur: §& oW 9=a F OO, FEIEWO, 9N 2, @2 3, 3uES (i) § H. #LAT. 844(3), ariE

19 Faa¥, 1986 FTXT WHITAT FoFU T I i 3T sifqw wemrae srferg=er €. ar.a1./. 414(31),

AT 5 7, 2023 FTT 367 7347 o7 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.S.R. 895(E).—1In exercise of the powers conferred by sections 6 and 25 of the Environment (Protection)
act, 1986 (29 of 1986) the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement.-- (1) These rules may be called the Environment (Protection) Sixth
Amendment Rules, 2023.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at SI. No. 74, for note no. 2, the
following entry shall be substituted, namely: -

"2.  The existing brick kilns which are not following zig-zag technology or vertical shaft or use piped natural gas
as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use piped natural gas as fuel in
brick making within a period of :

(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers radius of non-attainment cities; except

those located in million plus population cities, NCR districts, and critically & severally polluted areas as
categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.

Provided that in case where Commission for Air Quality Management / Central Pollution Control Board /
State Pollution Control Board / Pollution Control Committee has separately issued more stringent Norms/
timelines, such orders shall prevail. "

[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGWAR, Addl. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i),
vide number S.O. 844 (E) dated the 19" November 1986 and last amended, vide notification number G.S.R.
414(E) dated the 05™ June, 2023.
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TR & THTIAT
PUBLISHED BY AUTHORITY

g 41] & e, TeraTT, SEdY 22, 2025/979 2, 1946
No. 41] NEW DELHI, WEDNESDAY, JANUARY 22, 2025/MAGHA 2, 1946

T, 99 3R STAaTg afad+ JaAred
St

T2 faeett, 22 S99, 2025
qr.Er.A. 70(31).— FetT TR, TATEL0T (HTE) ATAHaH, 1986 (1986 F1 29) it
T 6 ST T 25 FRT J&T ARl &7 AN FId g, TATEL0 (Heq) HaH, 1986 7 3T
HETE e o 1w [Aefertaa == aardr §, Taiq-
1. (1) = fF=ET &1 "@tera a9 q=@rawor (52e) e, 2025 ¢ |
(2) T TSI § Ik THTH Al AT FHT TG g |
2. qTaYeT (F¥eAor) o, 1986 HT A =T 1 § ¥ §. 74 % fooqur 7 %7 |9&ar 2 % 027 (F) §
U qU” Teal o €T U< “&7 99 9T {1 A< 779 {37 9rex T@ S0 |

[F1.%. #7-15017/35/2007 - eseg]
g JeTer fer & af=a

feoqur: qo {9w 9 F TSI, ST, 9N 2, € 3, 3uEs (i) § AL 844(3), aiE 19
Taa¥, 1986 FT YA T U o i A1, 543 (31), a@ 22 a1, 2009, A1.%.4.
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143(37), AT 22 ®ady, 2022 3i¥ Ar.F1.59. 895(31), arira 15 faway, 2023 grT "enfea fFw
TT 9 |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 22nd January, 2025

G.S.R. 70 (E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Environment (Protection) Rules, 1986, in SCHEDULE-I, in SI. No. 74, in the notes, in serial
number 2, in paragraph (b) for the words “one year”, the words "two year four months and seven days”
shall be substituted.

[F. No. Q-15017/35/2007-CPW ]

VED PRAKASH MISHRA , Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-
section (i), vide number S.O. 844(E), dated the 19" November 1986, and amended, vide notification G.S.R.
543(E), dated the 22" July, 2009, G.S.R. 143(E), dated the 22" February, 2022 and G.S.R. 895(E), dated
the 15" December, 2023.
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